5199 Re: Motion for
Adjournment

Shri Tyagi: Will it then come as a
Calling Attention Notice?

Mr. Speaker: No. He may parti-
cipate in the discussion,

Shri Tyagi: It 1s not my intentlon
to participate in the discusston.

Mr, Speaker: He may then ask an-
other hon. Member to participate in
the discussion.

Shri Tyagi: On a point of order,
Sir. I would like to have your ruling
is it out of order?

Mr. Speaker: I am not allowing it
now. It ls an academic issue. The
hon. Member wanted to call the at-
tention of the Minister to a particular
matter. 1 cannot immediately allow
it merely because he has given a Cal-
ling Attention Notice. It is not an
Adjournment Motion. A Calling At-
tention Notice takes time to be consi-
dered. I shall take time to consider
whother 1 should admit it or not, To-
morrow, I will consider this matter
and shall call on him.

Shri Ram Krishan Gupta: (Mahen-
dragarh): The time allotted to it may
be incrcascd. I mean the Punjabl
Suba issue,
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Calling Attention to §200
Matter of Urgent
Public Importance
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Mr, Speaker: Shri Prakash Vir
Shastri has tabled an Adjournment
Motion regarding this subject. This
is what he says:

“The situation arising out of a
sccond bomb explosion in the Arya
Samaj Mandir-Diwan Hall, Delhi,
where Swami Rameshwaranandji
is on fast for the maintenance of
the unity of Punjab be discussed.™

1 find from the cutting from the
newspaper that he has given to me
thay it was a cracker which was
thrown in the Diwan Hall. Now, the
hon. Member calls it a bomb. What is
this?

The Minister of State in the Ministry
of Home Affairs (Shri Datary: The
matter is already under investigation.
About ten persons have been interro-
gated and the police are taking all pro-
per steps in this respect,

Mr. Speaker: Very well; all proper
steps will be taken to safeguard the
life,

1221 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IM-
PORTANCE

ROFORTED DEATHS DUX 7T0 NOUER
coLLArPeE IN Durmz

Shrimati MaSda Abmed (Jorbat):
Under rule 197, 1 beg to call @he



§201 Cualling Attention BHADRA 6, 1883 (SAKA)

to Matter of Urgent
Public Importance

attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon: —

“The reported deaths of seven
persons in Delhi due to house
collapse and drowning in flooded
nullahs following heavy rainfall
on the 2nd August, 1961.”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
On 2nd August, 1961, Delhi wit-
nessed an unprecedented rainfall, the
heaviest for any day in August during
the last 70 years, of 7°65 inches
spread over only 7 hours. Conse-
quently the people of Delhi had to
suffer inconveniences, difficulties,
some loss of property and tragic loss
of life. Our sympath ¢, are ali wiin
them. The Prime Minister and the
Home Minister had also occasion to
vigit some of the affected areas. Ex-
tensive details about this  heaviest
rain and the resultant loss of lfe
and property have appeared in  the
press. In all seven valuable lives
have been lost in Delhi. All of them
were tragically entrapped in accumu-
lated or gushing water by accident.
This is most unfortunate and we are
extremely sad over it. Our sincerest
sympathies are for the families of the
departeq souls.

Shrimati Mafida Ahmed: According
to Press  Report—the underground
rain-water tunnel near the Safdar-
jung Hospital wag about 3 feet in
diamater, which causeq the loss of
six lives. The House would desire to
know how such a big opening was
kept uncovered and who is respon-
gible for this tragic happening?

Sbri Datar: Immediately action was
taken to see that al] water was
drained off.

Shri § M Bamerjoe (Kanpur): It
was brought to the notice of the
Minister that there was an articie In
the Hindustan Times that the subeoi
water ig coming up in Delhi and this

Message from
Rajya Sabha

is spreading disease. What steps have
been taken to counteract this?

Mr. Speaker: This is about house
collapse,

Shri § M. Banerjee: There is house
collapse because of this also.

Mr. Speaker: Do houses collapse on
account of insects? I cannot under-
stand. (Interruptions),

12.22 hrs.

PAPERS LAID ON THE TABLE
Tea (Third Amendment) Rules 1961

The Minister of Commerce (8hri
Kanungo): I bew to lay on th: Table
& copy of the aca ] Amead-
ment) Ru'es, 1861, published
Notification No. G.S.R. 1027 dated the
12th August, 1961, under sub-section
(3) of section 28 of the Tea Act,
1953. [Placed in Library, See No.
LT-3168 61].

RepokT oF INDIAN GOVERNMENT DELk-
GATION TO 45TH SESSION OF INTER-
NATIONAL LABOUR CONFERENCE

The Deputy Minister of Labour
(Shri Abig Al: I beg to lay on the
Table a copy of the Report of the
tndian Government Delegation to
the 45th session of the International
Labour Conference held at Geneva in
June. 1961. [Placed in Library, See

No. LT-316961].
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Sec-etary: 1 have to report the
following message received from the
Secretary of Rajya Babha:—

“In accordance with the provi-
sions of rule 128 of the Rules of
Procedure and Conducy of Busi-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Babha





